HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k% %k k% %

EXTENSION
OF PROVISIONAL ENROLLMENT

me—

NOTIFICATION

No: \%o\\ Dated: | L‘l ( ol'\ Yo 20

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mumtaz Ali
5/0 Bashir Ahmed
R/O Mangota Thanna Mandi, Ra]OUFI

vide notification No. 87768 dated [9- 02017 for a period of one year has
been extended till A1. /> -202] after condonation of delay and subject to
the verification of his/her Certificates/LL.B Degrees from the concerned

University and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before. .
— - T
(Mohammad Yasin Belgh)
/ Additional ReglstrarJ
o: 2 SN\ /1 Dated: | V/OD 4){\34») N J/"Dr—

Copy forwarded to the: - \ )

1. Principal District and Sessions Judge, Rajouri.
2. Secretary Bar Council of India, New Delhi.
~ Registrar (Computers), High Court of J&K, Jammu for information and

with the request to get the same uploaded on the official website of
J&K, High Court for information of all concerned.

4. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

5. President, District Bar Association, Rajouri.

6. Mr. Mumtaz Ali, Advocate.

for information and necessary action.

mb*’"

Additional Registrar o
T — L\

u—-\?’(”" |




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

NOTIFICATION

No: [ 250 Dated: [y /m bR % o D

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Ab Rouf Ganaie
S/0 Moh:mad Akbar Ganaie
R/O Sudergund Hangah Langate, Kupwara

vide Notification No./2.00  dated 0 6—~12.~20/7has been declared
as Absolute/Final after condonation of delay.

By Order

L}

A

) :
(Mohammad Yasin Beigh)
Additional Registrar

!
No: OUS(?‘['/"/Z"’SZ—/ D/ Dated: (&{Lﬂ/) APADY) /433""
Copy forwarded to the: -

1. Principal District and Sessions Judge, Kupwara.

2. Secretary Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K, High Court for information of all concerned.

4. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.

5. President, District Bar Association, Kupwara

6. Mr. Ab Rouf Ganaie, Advocate.

...... for information and necessary action.

P R Lr(ywt__
Additional Registrar -

P))/ o
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %k % %k

— —
EXTENSION
OF PROVISIONAL ENROLLMENT

ll'

NOTIFICATION

No: \"D & Dated: _\ & ,IU (L] Y Dy

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Abid Nazir Pathan Sadoz')
5/0 Muhammad Nazir Patahan Sadozi
R/0O Niloosa, Boniyar, Baramulla.

vide notification No. 155 dated 2./ A. 2077 for a period of one year has
been extended till 3/. &- 2021 after condonation of delay and subject to
the verification of his/her Certificates/LL.B Degrees from the concerned

University and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

e ,
(Mohammad Yasin Beigh)
‘ N Additional Registrar

No: D62y "“’751"’//40 Dated: \ § ldl’ N 2s n/ 14

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.

2. Secretary Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information and
with the request to get the same uploaded on the official website of
J&K, High Court for information of all concerned.

4. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

President, District Bar Association, Baramulla.

6. Mr. Abid Nazir Pathan Sadoz, Advocate.

...... for information and necessary action.

) \—/‘ -../*{.,'.'...._-:--'
Additional Registrar

N \
b

)i e
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council uader Section 58 of the Advocates Act, 1961)

NOTIFICATION

|

} e — 4 ;"’! . i
No: /"' Dated: /' /.- ) / ,

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mir. Abid Yousuf Bhat
S/0 Mohd Yousuf Bhat
R/O Gori Pora, Noor Bagh, Srinagar

vide Notification No. |20’ 2- " dated 0 6 . [2.-20/7 has been declared
as Absolute/Final after condonation of delay.

No:

56 \"-y ~»q>q) ) L. 79 Dated: Y g

By Order ‘
' .
(Mohamm asin Beigh)

Additional Registra

r
L

| 2 { Voo D

Copy forwarded to the: -

1.
2.
3.

Principal District and Sessions Judge, Srinagar.

Secretary Bar Council of India, New Delhi.

Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K, High Court for information of all concerned.
Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.

President, J&K High Court, Bar Association Srinagar

Mr. Abid Yousuf Bhat, Advocate.
...... for information and necessary action.
A T
Kdditional Registrar
M Sy

V- tr )



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advoeates Act, 1961)
* % % % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: \?) D¢ Dated: \g\ Gr)—\‘ Yo N

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Sheikh Mudasir Amin
5/0 Sheikh Mohd Amin
R/O Village Sadiwara, Dooru, Distt. Anantnag.

vide notification No. 2.2~ dated 0S4 - (Q for a period of one year has
been extended till 31 . 17.-202.] after condonation of delay and subject to

the verification of his/her Certificates/LL.B Degrees from the concerned

University and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

souqght before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

- by
(Mohammad Yasin Beigh)
Additional Registrar
Jas

No: 2617290 /L//[.Z)ated: \ S\! a9 ‘ VYl g N
/ l ’—’/

Copy forwarded to the: - ) el

1. Principal District and Sessions Judge, Anantnag.

2. Secretary Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information and
with the request to get the same uploaded on the official website of
J&K, High Court for information of all concerned.

4. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

President, District Bar Association, Anantnag.

6. Mr. Sheikh Mudasir Amin, Advocate.

for information and necessary action.

1
AL

Additional Registrar
Cl),\/’ ll\\—-ﬁﬂ‘?‘

P
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k k % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOT'IFICATION
No: /™D Dated: lS\OlI%ld

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Imran Amin
5/0 Mohammed Amin Shah .
R/0O Chinkipora Sopre, Baramulla.

vide notification No.J2- /2 dated ® 7. 2.~ 2017for a period of one year has
been extended till _21.12.-20).) after condonation of delay and subject to
the verification of his/her Certificates/LL.B Degrees from the concerned

University and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

— - e /
(Mohammad Yasin Beigh)
Additional Registrar }

ol

No: &611h~1 4 f} {1~ Dated: _| 37 / 0] a¢ D "

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.

2. Secretary Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information and
with the request to get the same uploaded on the official website of
J&K, High Court for information of all concerned.

4. Manager, Government Préss, Jammu for publication in the next issue of

Government Gazette.

President, District Bar Association, Baramulla.
6. Mr. Imran Amin , Advocate.

for information and necessary action.

TR A

o

!

" ; wh'/:_,,-m
Addition egistrar

/
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %k

NOTIFICATION

No: \7=D\ Dated: \S\’ @B.N\\% N g

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Meenal Singh
D/O Prem Singh
R/O Near Power Station, House Padri Pain Nagri Prole, Kathua

vide Notification No._ #{// dated (/-8 :20/7 has been declared
as Absolute/Final after condonation of delay.

By Order
ran B M/&"
(Mohammad Yasin Beigh)
Additional Registrar
gy /,
. - a-.,_-,\
No: 2 bo /l'~--¢77/L'// Dated: _\ §| 65\ %0 T

/ { ‘
Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua.

2. Secretary Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K, High Court for information of all concerned.

4. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.

5. President, District Bar Association, Kathua.

6. Ms. Meenal Singh, Advocate.

for information and necessary action.

~ " W T
Additional Registrar

o A

wArl




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % % % %

EXTENSION

OF PROVISIONAL ENROLLMENT

NOTIFICATION

\ 20y Dated: | S ) 0 '.BJ e Do

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Pankaj Bhadwal
S/0 Surjeet Singh
R/0 Kohag, Tehsil Billawar, Distt. Kathua

vide notification No. ({7657 dated ($.9) 26/5 fora period of one year has
been extended till 31 .12 -20720 after condonation of delay and subject to
the verification of his/her Certificates/LL.B Degrees from the concerned

University and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

(MohammadYasin Beigh)

5 ( / Additional Registrar
NO t) D ( l ¢~ l§ g Dated ‘ [L,/// ‘ \

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua.

2. Secretary Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information and
with the request to get the same uploaded on the official website of
J&K, High Court for information of all concerned.

4. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

5. President, District Bar Association, Kathua.

6. Mr. Pankaj Bhadwal, Advocate.

for information and necessary action.

Ty
Addition eglstrar

L




HIGH COURT-OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Ad\ ocates Act, 1961)
s ' * % % % %

EXTENSION

OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /™D, Dated" fS;ds‘L‘\%'l—c‘)

Provisional admission granted under Advocates Act 1961 in favour of

Mr. Yog Indu Sharma

S/0 Pritam Dass Sharma

R/O Ghaneera, Chnni, Tehsil Sunderbani, Distt. Rajouri A/P S. Lahara .
Kote, Sunderbani, Ward No.9, Rajouri

vide notification No. /é 09 dated [)5» 3-20 /ﬁfor a period of one year has
been extended till %//7 -20 2/ after condonation of delay and subject to
the verification of his/her Certificates/LL.B Degrees from the concerned

University and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sotight before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before. ,
' (Mohammad Yasin Beigh)

Additional Registrar
No: 2 ko Qéﬁ’i//zﬂ Dated: /g: 09/9»52@ N~ L

Copy forwarded to the: - “ vl

1. Principal District and Sessions Judge, Rajouri.

2. Secretary Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information and
with the request to get the same uploaded on the official website of
J&K, High Court for information of all concerned.

4. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

5. President, District Bar Association, RaJourl

6. Mr. Yog Indu Sharma, Advocate.

for information and necessary action.

" \ AN
Additional'Registrar

e,




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % % % %

EXTENSION
OF PROVISIONAL ENROLLMENT |||

NOTIFICATION

No: _\ D8\ Dated: __ /9. /@9-/% 20
Provisional admission granted under Advocates Act, 1961 in favour of
Mr. Abhimanue Sharma

5/0 Rajinder Kumar
R/0O W.No.1, near District Court Samba, Distt. Samba .

vide notification No.[26 7 dated 29 [2-20/7 for a period of one year has

been extended till 5l 1.~ 202.0 after condonation of delay and subject to
the verification of his/her Certificates/LL.B Degrees from the concerned

University and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrolliment as

an Advocate is ordered there before.

(Mohammad Yasin Beigh)
Additional Registrar

No: %S 6570/, Dated: _ }o. / 02 D20 N Ja
/ T assnsd N
Copy forwarded to the: - wAre

1. Principal District and Sessions Judge, Samba.

2. Secretary Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information and
with the request to get the same uploaded on the official website of
J&K, High Court for information of all concerned.

4. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

President, District Bar Association, Samba.

6. Mr. Abhimanue Sharma, Advocate.

for information and necessary action.

o

~y - (’A/'-“-"“
Additional Registrar ~

n/ !j)::fl\
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % % % %

e ————— T ——

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

.

No: \ ™. RY Dated: A™ ‘§">~...§\~),6 N A

Provisional admission gran.ted under Advocates Act, 1961 in favour of

Ms. Insha Quyoom
D/O Abdul Quyoom Sofi
R/0 Negin Bagh, Krankshivan Colony, Sopore, Baramulla.

vide notification No. 131§ dated _ 'l.12%-2»en7 for a period of one year has
been extended till _%\-12..2. 020 after condonation of delay and subject to
the verification of his/her Certificates/LL.B Degrees from the concerned

University and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

(Mohamma sin Beigh)
1. \ Additional Registrar
No: % ’78?‘7’~°/r/d) Dated: \'L\'m_\jr&@ v/ J\
\ :,,,..:—-’-\

Copy forwarded to the: - V> s

1. Principal District and Sessions Judge, Baramulila.

2. Secretary Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information and
with the request to get the same uploaded on the official website of
J&K, High Court for information of all concerned.

4. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

President, District Bar Association, Baramulla.

6. Ms. Insha Quyoom, Advocate.

for information and necessary action.

; , M'
Additiow :

2 L\Wv\

1 vl
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% ok ok Kk %

EXTENSION

OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: _\™D> Dated: fg/ﬁ‘L‘\ e 2o
Provisional admission granted under Advocates Act, 1961 in favour of
Mr. Chanderkant Singh Sambyal

S/0 Krishan Dev Singh
R/O Mandi Sangwali Vill. Samba Rollwala, Distt. Samba

vide notification No.[62 2. dated 0(; : 3 Zﬂ/(ffor a period of one year has

been extended till 2/-/2 - 202/ after condonation of delay and subject to

the verification of his/her Certificates/LL.B Degrees from the concerned

University and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

souqght before the date of expiry unless the absoiute/final enroliment as

an Advocate is ordered there before.

v
" O
(Mohammad Yasin Beigh)
L as- | [S_ o Additional RegistrarLL
No: R & © 15-123 2/ Dated: Y PIEYHY P

Copy forwarded to the: - ! ) afor 0

1. Principal District and Sessions Judge, Samba.

2. Secretary Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information and
with the request to get the same uploaded on the official website of
J&K, High Court for information of all concerned.

4. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

President, District Bar Association, Samba.

6. Mr. Chanderkant Singh Sambyal, Advocate.

...... for information and necessary action.

S

e . ‘ A N
Additional Regisirar
Q"\/’/- . . ‘




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % % % %

EXTENSION

OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: \10\‘ ) Dated: y \Q ')_\l’\)—hl—n
Provisional admission granted under Advocates Act, 1961 in favour of
Mr. Amir Hassan Bhat

S/0 Ghulam Hassan Bhat
R/0 W.No.3, PlanBandipora, Grata Mohalla, Bandipora.

vide notification No. "/ "/ (~/ dated /(7 Q- 20/ 7for a period of one year has
been extended till D/, [).«20720 after condonation of delay and subject to
the verification of his/her Certificates/LL.B Degrees from the concerned

University and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

(Mohammad Yasin Beigh)
Additional Registrar\

No: ™S &a2-7) ’} l_w/f) Dated: \'3—\‘ cl.\ N g N A
Copy forwarded to the: - /“\%vﬂ

1. Principal District and Sessions Judge, Bandipora.

2. Secretary Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information and
with the request to get the same uplcaded on the official website of
J&K, High Court for information of all concerned.

4. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

President, District Bar Association, Bandipora.

Mr. Amir Hassan Bhat, Advocate.

for information and necessary action.

oo

1
oo\ e
Additio egistrar

0 e




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
Box ok

NOTIFICATION

No: \han Dated: \’L\D’Ll e

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Mehpara Majid
D/O Abdul Majid
R/O H.No0.73, Natipora, Naik Bagh, Faizabad Colony, Srinagar

vide Notification No. 12719 dated 07 -/ 2 -20/7has been declared
as Absolute/Final after condonation of delay.

By Order
~—y - O~
(Mohammad Yasin Beigh)
Additional Registrar
O T q\
e . e
No: 28 ®lU~-19 / LY Dated: \'5/\@(7.... '\mq - A

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K, High Court for information of all concerned.

4. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.

5. President, J&K High Court, Bar Association Srinagar

6. Ms. Mehpara Majid, Advocate.

for information and necessary action.

— - o
Addition gistrar <

'W\// | L\
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % % % %

EXTENSION

OF PROVISIONAL ENROLLMENT

bov—— —— —e——— — em—

NOTIFICATION

AR Dated: | D-\ S L\ N Do

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Vishal Singh
S/0 Jagdish Raj
R/0O Village Gad (Saroor) B.P.O Kukarwas, Kishtwar.

vide notification No. IS0l dated 8. 3. 2018 for a period of one year has

been extended till /. ]2 — 202 after condonation of delay and subject to

the verification of his/her Certificates/LL.B Degrees from the concerned

University and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroilment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

) - Mn-:""
(Mohammad Yasin Beigh)
Additional Registrar

0: BCHO - l&/ poated: _\n\ 02100, Y L\w\
Copy forwarded té the: - u\v]“

1. Principal District and Sessions Judge, Kishtwar.

2. Secretary Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information and
with the request to get the same uploaded on the official website of
J&K, High Court for information of all concerned.

4. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

President, District Bar Association, Kishtwar.

6. Mr. Vishal Singh, Advocate.

...... for information and necessary action.

o1

i

A
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Additiona gistrar ’TM
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

NOTIFICATION
No: \D_oy Dated: \m\‘mfa\\\%mﬂ

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Subreena Mushtagq
D/O Mushtag Ahmad Malik
R/0 Malik Mohalla, Wuyam Pampore, Pulwama

vide Notification No. (462> dated 02 -3-20/>has been declared
as Absolute/Final after condonation of delay.

L]

By Order |
(Mohamm asin Beigh)

Additional Registrar

e .

No: Q)S\((\) -G ) L(jDated: \»\l @,”2_/\‘ Yo\ e YL

Copy forwarded to the: -

1. Principal District and Sessions Judge, Pulwama.

2. Secretary Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K, High Court for information of all concerned.

4. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.

5. President, District Bar Association, Pulwama.

6. Ms. Subreena Mushtaqg, Advocate.

for information and necessary action.

Additiona gistrar o

K T
)




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

{Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % % % %

EXTENSION |
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: \’DMQ\\“;\ _ Dated: [ / 0‘%/ Vs DO

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Ashwani Kumar
- 5/0 Hazara Kumar
R/O Netar Kothian (Barnai), Tehsil & Distt. Jammu

vide notification No. 1" J0F dated 09-2.-9p(f for a period of one year has
been extended tilloC’t\ 2. 202 | after condonation of delay and subject to

the verification of his/her Certificates/LL.B Degrees from the concerned

University and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before. ‘
/—)' (V/' W—;—‘V:—“
(Mohammad Yasin Beigh)

Additional Registrar

No: ™53 ‘2{1:5‘1)/ yDated: | D-«/ O'L) Yo lo L
Copy forwarded to/the: - /\';,%'

W

1. Principal District and Sessions Judge, Jammu.

2. Secretary Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information and
with the request to get the same uploaded on the official website of
J&K, High Court for information of all concerned.

4. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

President, J&K High Court, Bar Association, Jammu

Mr. Ashwani Kumar , Advocate.

for information and necessary action.

o o

AdditionatRegistrar ~

O~
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* &

NOTIFICATION

No: /296 Dated: /}/oll]%}@

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Irfath Ahmad Najar
S/0 Ab. Rehman Najar
R/0O Laripora, Brainward, Pahalgam, Distt.Anantnag

vide Notification No. 1952  dated '] 3’\“'3 has been declared
as Absolute/Final after condonation of delay.

By Order .
— f:’/\/“f-/
(Mohammad Yasin Beigh)
Additional Registrar
o i‘};ﬁ—
No: ”)J\’Ag %y~ me}/ Dated: | Dﬂ/@ﬁ/ﬁ}n? o N
Copy forwarded to the: - |

1. Principal District and Sessions Judge, Anantnag.

2. Secretary Bar Council of India, New Dethi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K, High Court for information of all concerned.

4. Manager, Government Press, Jammu for publication in the next

~ issue of Government Gazette.

5. President, District Bar Association, Anantnag.

6. Mr. Irfath Ahmad Najar, Advocate.

...... for information and necessary action.

- o~
Additional Registrar

oy
\ "%w

s




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % % % %k

EXTENSION |
OF PROVISIONAL ENROLLMENT

NOTIFICATION

\Y

No:  \>_ A . Dated: \lﬁ\ c«l\% g

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Fareha Wani
D/0O Riaz Ahmed Wani
R/O Wani Mohalla, Ghat Tehsil & Distt. Doda

vide notification No. ’S“Lff] dated ©3%.2.26/% for a period of one year has
been extended till 2 [ -12.-2.02| after condonation of delay and subject to
the verification of his/her Certificates/LL.B Degrees from the concerned

University and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

souqht before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

— W:v//“ .
(MohammatYasin Beigh)
Additional RegistrarL

No: 2 CPl -4 E/Z'r%ated: \')».\ 01\’ D0 M b,

\3\74}»

Copy forwarded to the: -

1. Principal District and Sessions Judge, &M"‘(e"wa}‘ '

2. Secretary Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information and
with the request to get the same uploaded on the official website of

J&K, High Court for information of all concerned.
4. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette. ‘
President, J&K High Court, Bar Association, Ph cecleswah

Ms. Fareha Wani, Advocate.
for information and necessary action.

S
AdditionalRegistrar ‘

- ’L\:j

yav) e

L




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

NOTIFICATION

No: \Daq ~ Dated: \L\ol\ oda

N \

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Ifla Nabi
D/0O Gulam Nabi
R/O Soura 90ft. Road, Hubbi Colony, Lane No.5, Srinagar

vide Notification No.|2>|  dated 06 12 -201#has been declared
as Absolute/Final,after condonation of delay.

By Order )
: ~r
~ - i ora
(MohammadYasin Beigh)
Additional Registrar
e e PN
No: 25850 ’”S\S/ A i1}[7)ated: X’L\‘ o'\w\j N )d >

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.
2. Secretary Bar Council of India, New Delhi.

-3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K, High Court for information of all concerned.

4. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.
5. President, J&K High Court, Bar Association Srinagar
6. Ms. Ifla Nabi, Advocate.
...... for information and necessary action.

1

" e~
Additionat-Registrar <

L

v)v)>e




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % % % %

EXTENSION

OF PROVISIONAL ENROLLMENT

NOTIFICATION
No: \R)—ﬁ\%\ ~ Dated: \"-\ 0’?-\\%* 20

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Asif Nabi Tantray
S/0 Gh. Nabi Tantray ‘
R/O Midoora, Awantipora, Pulwama |

vide notification No. 2/957 dated 30. /2. /f for a period of one year has
been extended till 2/./2 . 202/ after condonation of delay and subject to

the verification of his/her Certificates/LL.B Degrees from the concerned

University and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

(Mohammad Yasin Beigh)

an Advocate is ordered there before.

Additional Registrar
No: .0 &S t- g// / 2. ¥Dated: \"L]’ G'L\‘ AR 0~ A':‘
Copy forwarded to the: - 0%

1. Principal District and Sessions Judge, Pulwama.

2. Secretary Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information and
with the request to get the same uploaded on the official website of
J&K, High Court for information of all concerned.

4. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

President, District Bar Association, Pulwama.

6. Mr. Asif Nabi Tantray, Advocate.

for information and necessary action.

o

1

Additional Registrar
[)/ 7/"//

nhpe




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
Eo® ok

NOTIFICATION

No: / PIA Dated: | ,D»/ 9),// Vs )

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Seemeen Muzafar
D/0O Muzafar Ahmad Ganai
R/O Maggarmal Bagh, Distt. Srinagar

vide Notification No._1 51 dated 272..U-2005has been declared
as Absolute/FinaL after condonation of delay.

By Order ‘ \
\M
~ o T
(Mohammad Yasin Beigh)
Additional Registrar
P A PR (A\""'—i\
No: 2% W!\\%Z~)M7Date’d: /f)// (')')//%')/0 e

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K, High Court for information of all concerned.

4. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.

5. President, J&K High Court, Bar Association Srinagar

6. Ms. Seemeen Muzafar, Advocate.

for information and necessary action.

\-R/'M/
Additional Registrar ‘

— -
%l/ /l%ﬁye




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® %k %

NOTIFICATION

No: \~_AQ\ Dated: \'L\O > RuPRe

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Charnje Lal
S/0 Isher Dass '
R/O Moongerli . (Reasi), Tehsil & Distt. Udhampur

vide Notification No. (1S dated 28:5-20/5 has been declared
as Absolute/Final/after condonation of delay.

By Order :
(Mohamm asin Beigh)
Additional R(/egistrr
o - AERY } "\“‘"\ .
No: > S Bod-\n / Lf Dated: '\'L\mjbﬁ% T

Copy forwarded to the: -

1. Principal District and Sessions Judge, Udhampur.

2. Secretary Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K, High Court for information of all concerned.

4. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.

5. President |, District Bar Association, Udhampur.

6. Mr. Charnje Lal, Advocate.

...... for information and necessary action.
. o
Additional Registrar

L)~ L

LA }7’0)’@




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

NOTIFICATION

No: | > &)  Dated: |> / 0 %7/ Ny )

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:
Myr. Numani ,Jyhangir

S/0 Ab Rashid Mir
R/0O Brah, Shangus, Anantnag

vide Notification No._j2.ay  dated 7]i>|>e11 has been declared
as Absolute/Final after condonation of delay.

By Order A .
/-). \ W%
(Mohammad Yasin Beigh)

Additional Registrar

L W
No: ‘28 7 8% — @@///Dated: ('L\] & "L,]‘ N Do o

Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag.

2. Secretary Bar Council of india, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K, High Court for information of all concerned.

4. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.

5. President, District Bar Association, Anantnag.

6. Mr. Numani gshangir, Advocate.

...... for information and necessary action.

Additionat-Registrar
7\, // B:_’:Dc

e




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % % % %

e—

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

:

No: _\2.RA pated: A2\ on \nmn

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Syed Tayoub Bukhari
/0 Mumtaz Hussain Shah
R/0O Kallar Kattel, Tehsil Surankote, Distt. Poonch.

vide notification No. {G%L/ dated 05-2 -2 ¢(8for a period of one year has
been extended till _3[. (2 -2.02. after condonation of delay and subject to
the verification of his/her Certificates/LL.B Degrees from the concerned

University and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

(Mohammad Yasin Beigh)
Additional RegistrarL
\

No: 2871 60| /LVDated: \" {\\ o ‘L\ Ned)o N o
Copy forwarded to the: - NM;“

1. Principal District and Sessions Judge, Poonch.

2. Secretary Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information and
with the request to get the same uploaded on the official website of
J&K, High Court for information of all concerned.

4. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

President, District Bar Association, Poonch.

6. Mr. Syed Tayoub Bukhari, Advocate.

for information and necessary action.

o

Pram I w"".im
Additional'Registrar
e J\

l!’;Ib.




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk k k %k

1 EXTENSION
OF PROVISIONAL ENROLLMENT

| S

NOTIFICATION
No: \'33\% Dated:

Provisional admission granted under Advocates Act, 1961 in favour of

i

Mr. Mudasir Ahsan
S/0 Mohd Ahsan Rather
R/0O Village Sahipora Qaziabad, Mogdum Mohalla, Kupwara.

vide notification No. [§5 7 dated 0. 02 20 for a period of one year has
been extended til 3] .12.-2.02.( after condonation of delay and subject to
the verification of his/her Certificates/LL.B Degrees from the concerned

University and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

ra k o
(Mohammad Yasin Beigh)
Additional Registrar

No: %éOMQ/H?/LpDated: l Y }al}%’)@

| iy
Copy forwarded té the: - ,_}:5.—

. -y . ) »to

1. Principal District and Sessions Judge, Kupwara.

2. Secretary Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information and
with the request to get the same uploaded on the official website of
J&K, High Court for information of all concerned.

4. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette. ’

President, District Bar Association, Kupwara.

Mr. Mudasir Ahsan, Advocate.

...... for information and necessary action.

o ;n

am I W~’i—
Additio egistrar
h —~ L\
L,

PAaro




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
N * k k k %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: A\ pated: |4 \ o | 90

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Shivalika Bakshi

D/O Lokesh Kumas dShasma,
R/O 255/A Gandhi Nagar, Jammu.

vide notification No. 20 F dated 29.5. 1S for a period of one year has
been extended till 3. ) -202] after condonation of delay and subject to
the verification of his/her Certificates/LL.B Degrees from the concerned

University and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrolilment must be

sought before the date of expiry unless the absolute/final enrolilment as

an Advocate is ordered there before. .
o~

~— -
(Mohammad Yasin Beigh)
Additional RegistrarL

No: 60738 *Lﬁf/MDated: LH l\ 0 'l—(\'%’?,o v ___b( |
Copy forwarded to the: - V0

1. Principal District and Sessions Judge, Jammu.

2. Secretary Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information and
with the request to get the same uploaded on the official website of
J&K, High Court for information of all concerned.

4. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

President, Bar Association, J&K High Court, Jammu

6. Ms. Shivalika Bakshi, Advocate.

for information and necessary action.

i

" t A~
Additional Registrar

|
e




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % % % %

—— —

- EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION
No: L5\ K Dated:\&\\] AL\ mla

Provisional admission granted under Advocates Aét, 1961 in favour of

Mr. Mudasir Mohi Ud Din
S/0 Gh. Mohi Ud Din Mir
R/0O Kaloosa, Nath Pora, Stadium Colony Nowpora, Bandipora.

vide nofification No.[(d9 § dated (6. 2018 for a period of one year has
been extended till 31 /) - 202/ after condonation of delay and subject to
the verification of his/her Certificates/LL.B Degrees from the concerned

University and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

— - A~
(Mohammad-Yasin Beigh)

Additional Registrar
No: Bé&'?;l—'sl}y” Dated: Q Y / N zgﬁfgg) M
Copy forwarded té the: -

e

1. Principal District and Sessions Judge, Bandipora.

2. Secretary Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information and
with the request to get the same uploaded on the official website of
J&K, High Court for information of all concerned.

4. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

© President, District Bar Association, Bandipora.

Mr. Mudasir Mohi Ud Din, Advocate.

...... for information and necessary action.

o o

/-, . ’ w"
guamm—
Additional Registrar

% L/\;}\w

1




- HIGH COUIRT OF JAMMU AND KASHMIR AT JAMMU

(Exerclsmg powels of Bar Council under Section 58 of the Advocates Act 1961)
* ok ok ok ok

EXTENSION-

OF PROVISIONAL ENRQLL'MENT

NOTIFICATION

No: \’b\g : Dated: \u\@ﬁ_\'}‘sla

Prowsmnal admmsnon granted under Advocates Act, 1961 in favour of

Mr. Ummar Mushtaq
S/0 Mushtag Ahmad Malik
R/O Budshah Nagar, Natipora, Mehboob Colony Sector-A Srinagar

vide notification No./2%S dated /2. /2. 9] Zfor a period of one year has
been extended till /. /2 -202/ after condonation of delay and subject to
the verification of his/her Certificates/LL.B Degrees from the concerned

University and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

' W‘"‘r—'
(Mohamma Yasin Beigh)
Additional Registrar

-

No:3 b o)é'—Bi/Lz Dated: \\\\ 0’1’\%{)/6

Joms 1\ ] |
Copy forwarded to the: - /\:ﬁ—

1. Principal District and Sessions Judge, Srinagar. uire

2. Secretary Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information and
with the request to get the same uploaded on the official website of
J&K, High Court for information of all concerned.

4. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

President, Bar Association, J&K High Court, Srinagar

6. Mr. Ummar Mushtaq, Advocate.

for information and necessary action.

ddit K_R/wz’i-
Addition gist;;‘r’ﬂ;
N
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* * ok k k ok

- EXTENSION
. OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: }')\] Y Dated:
s ! ! ] -
Provisional admission granted under Advocates Act,' 1961 in favour of
Mr. Umar Ali Naik

S/0 Ali Mohammad Naik
R/0 Killora, Shopian.

vide notification No. 577 dated 2911 2‘?/2ror a period of one year has
been extended till _3/./2 - 202/ after condonation of delay and subject to

the verification of his/her Certificates/LL.B Degrees from the concerned

University and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry uniess the absolute/final enroliment as

an Advocate is ordered there before. | ‘
on/‘f-—-
— .
(Mohammad Yasin Beigh)
Additional Registrar

No: Gbl®'~5\§’)L€Dated: \ t/\ﬁ\ 0'1—\ Do M, L |

Copy forwarded té the: - fouen.N

1. Principal District and Sessions Judge, Shopian. 1A

2. Secretary Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information and
with the request to get the same uploaded on the official website of
J&K, High Court for information of all concerned.

4. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

President, District Bar Association, Shopian.

6. Mr. Umar Ali Naik, Advocate.

...... for information and necessary action.

o

— o~
Additional Registrar

%%




'HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
¢ *x k k k %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

| I |

No: | ™ /™ Dated:

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Altaf Ahmad Zargar
S/0 Gh Ahmad Zargar
R/O Rahim Abad Trisa Safapora, Lar Ganderbal.

vide notification No. 2‘7/ dated /6:7.20/5 fora period of one year has
been extended till 3 /- /2. -202/ after condonation of delay and subject to

the verification of his/her Certificates/LL.B Degrees from the concerned

University and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

ﬁﬁ
-~ 1 o~
(Mohamm asin Beigh)
Additional Registrar

No: > boll, W/lﬁated: { L LU )b

s
Copy forwarded to the: - l

1. Principal District and Sessions Judge, Ganderbal.

2. Secretary Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information and
with the request to get the same uploaded on the official website of
J&K, High Court for information of all concerned.

4. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

President, District Bar Association, Ganderbal.

6. Mr. Altaf Ahmad Zargar, Advocate.

...... for information and necessary action.

O

Addition egistrar
MYy

e
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® koK

NOTIFICATION

No: \™> 2D~ Dated: \g\\ L\’y&ﬂ

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Sajad Ahmad Shah
S/0 Ali Mohd Shah
R/0 Mashwara, Tehsil Keller, Distt. Shopian.

vide Notification No. 11$7  dated 0 7.4 .20/%has been declared

as Absolute/Final after condonation of delay.

By Order ‘
‘(Mohammad Yasin Beigh)
Additional Registrar

n -
No: 3 6‘/09'07/1»*1& Dated: \g\\ m')\%){g E,\.E{—;\)m

* \
Copy forwarded to the: -

1. Principal District and Sessions Judge, Shopian.

2. Secretary Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K, High Court for information of all concerned.

4. Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, District Bar Association, Shopian.

6. Mr. Sajad Ahmad Shah, Advocate.

...... for information and necessary action.

o

L}

- T
Additio egistrar
o — j_:‘;:\
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok %

NOTIFICATION

No: _ \2_ R~ Dated: \l\ol\%lo

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Basharat Ahmed Sheikh
S/0 Mohammed Shafiq Sheikh
R/O Sarie Bandbi Kamal Kote, Tehsil Uri, Distt. Baramulla

vide Notification No. 7/Y  dated 3 0.1 :20/Shas been declared
as Absolute/Final after condonation of delay.

By Order .
-~
- ekl

(Mohammad Yasin Beigh) |
Additional Registrar

No: 55N §C\~6HJL‘F Dated: \l\oﬁ_\%dfa L\/":D'
K ' 1154 kad
Copy forwarded to the: -
1. Principal District and Sessions Judge, Baramulla.
2. Secretary Bar Council of India, New Delhi.
3. Registrar (Computers), High Court of J&K, Jammu for information

and with the request to get the same uploaded on the official
website of J&K, High Court for information of all concerned.
Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.

President, District Bar Association, Baramulia.

. Mr. Basharat Ahm&d Sheikh, Advocate.

...... for information and necessary action.

»y " \_/vm::ﬂ'i
Additional Registrar *

Thpo



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Councii under Section 58 of the Advocates Act, 1961)
% k% % %k %

EXTENSION

NOTIFICATION

No: | 2R Dated: /L/Ol[/%ﬁ/a
Provisional admission granted under Advocates Act, 1961 in favour of
Mz:. Zaid Ali Wani

S/o Shoukat Ali Wani
R/a Victory Manzil Raj Bagh, Srinagar.

vide notification No._(} | dated O[-4-20>for a period of one year has
been extended till 0] =Y. 202 | after condonation of delay and subject to

the verification of his/her Certificates/LL.B Degrees from the concerned

University and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

-

No: r5577!»'_76'){/’/Dated: ’ > \ Ql\%“lo
Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information and
with the request to get the same uploaded on the official website of
J&K, High Court for information of all concerned.

4. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

President, Bar Association, J&K High Court, Srinagar

Mr. Zaid Ali Wani, Advocate.

...... for information and necessary action.

o

e &**

Add tlgn i}g/délstr

OF PROVISIONAL ENROLLMENT




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exe‘rcising powers of Bar Council under Section 58 of the Advocates Act, 1961)
: * % % % %

EXTENSION
- OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: _ \'\"DOB ~ Dated: .

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Jehangir Ahmad Dar

S/0 Gh Mohd Dar
R/O Rathsoon, Baba Hanief U Din Colcny Tehsil Beerwah, Distt. Budgam.

vide notification No.7§( dated 02 - /Z-/f; for a period of one year has
been extended till 3(-/2 -0 2. [ after condonation of delay and subject to
the verification of his/her Certificates/LL.B Degrees from the concerned

University and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrolilment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

-~ - \/&f/
(Mohammad Yasin Beigh) ~
— Additional Registrar
No: 33 (0§3f§8/L~/Dated: L Y /d‘)/ nr)A
' C 7 M N

Copy forwarded to the: - m;&

1. Principal District and Sessions Judge, Budgam.

2. Secretary Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information and
with the request to get the same uploaded on the official website of
J&K, High Court for information of all concerned.

4. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

President, District Bar Association, Budgam.

Mr. Jehangir Ahmad Dar, Advocate.

...... for information and necessary action.

o o

- u~/“
Addition/ sgistrar  ——

\ 'e
)

A




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
‘ * k ok Kk %k

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:  \ o0& Dated: | (1 [ 6'3_\‘%’)/6

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mir Imaad Rafi
S/0 Rafi Ahmed Mir
R/O Govt. House No.T-7, Tulsi Bagh, Srinagar.

vide notification No." 583 datedo S-2-2018 for a period of one year has
been extended till 3/ 12~ 2062 after condonation of delay and subject to
the verification of his/her Certificates/LL.B Degrees from the concerned

University and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.
VO«" e .

~y
(Mohammad Yasin Beigh)
Additional Registrar

No: MM Dated: | \{Jfalll');o% 4 LL_.,\

Copy forwarded to the: - -—"’_:\';,w

1. Principal District and Sessions Judge, Srinagar.

2. Secretary Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information and
with the request to get the same uploaded on the official website of
J&K, High Court for information of all concerned.

4. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

President, Bar Association, J&K High Court, Srinagar

6. Mr. Mir Imaad Rafi, Advocate.

...... for information and necessary action.

o

A

\/'/\
A Nt T
Additional Registrar
o LL...',\

/‘
V2| > -0




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
L4 * % % % %

- EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: \"b\')__ Dated: \\\QL\%{LA

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Rais Ahmad Dar
S/0 Mohd Shafi Dar
R/0 Shamsipora (Batengoo), Tehsil and Distt. Anantnag.

vide notification No. ”8% dated 12.% \ZOIQ for a period of one year has
been extended till (. (2 202! after condonation of delay and subject to
the verification of his/her Certificates/LL.B Degrees from the concerned

University and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

souqght before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before. ,

No: 3 é@é—-/iz;;f Dated: \\’\\ 0'),\ ) g 7 {
Copy forwarded to the: - _—

1.
2.
3.

o

(Mohammad Yasin Beigh)
Additional Registrar

. L . ) ANV
Principal District and Sessions Judge, Anantnag.
Secretary Bar Council of India, New Delhi.
Registrar (Computers), High Court of J&K, Jammu for information and
with the request to get the same uploaded on the official website of
J&K, High Court for information of all concerned.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Bar Association, Anantnag.
Mr. Rais Ahmad Dar, Advocate.

...... for information and necessary action.

,
/1 * kr(‘ WA “
Additio egistrar

i,




’._HIGH ‘COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % % % %

t

EXTENSION

OF PROVISIONAL ENROLLMENT

NOTIFICATION
No: /S%// Dated: 119/0 ')’I)%l,@

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Aquib Javaid
S/0 Javaid Ahmad Khan
R/O Khan Mohalla, South Srinagar

vide notification No. {S2/ dated 0 2-2-20/8%or a period of one year has
been extended till _>/./2 ~202/ after condonation of delay and subject to
the verification of his/her Certificates/LL.B Degrees from the concerned

University and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as

(Mohammad Yasin Beigh)
Additional Registrar
| / WAL

an Advocate is ordered there before.

No: 3 § 0?5‘),’7//,/Dated: L\ﬂ

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary Bar Council of India, New Deihi.

3. Registrar (Computers), High Court of J&K, Jammu for information and
with the request to get the same uploaded on the official website of
J&K, High Court for information of all concerned.

4. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette. .

President, Bar Association, J&K High Court, Srinagar

Mr. Aquib Javaid, Advocate.

for information and necessary action.

o o

: ‘
(¥ and
’——ﬂ

\

Additional Registrar

o/ L

\ 2] »®




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
& ¥ %

NOTIFICATION

No: \"a39 Dated: \§)olj%%

Provisional admission as an Advocate, grante.d under the

Advocates Act, 1961 in favour of:

Ms. Sahera Sadef
D/O Abdul Haleem Lone
R/O Friends Enclave, Humhama Heights, Budga‘m.

* vide Notification No. 5 $ 6 dated 0 2 -8-20/fhas been declared
as Absolute/Final after condonation of delay.

By Order .
~ - o
(Mohammad Yasin Beigh)
Additional RegistrarJ
< d
No: _>€0.0 IQ,/JL;Q Dated: \/&\Ldl]}&ﬁ; T;j\w
Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam

2. Secretary Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K, High Court for information of all concerned.

4. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.

5. President, District Bar Association, Budgam.

6. Ms. Sahera Sadef, Advocate.

...... for information and necessary action.

! o
Additional Registrar
s

1% L4 L




‘HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
R’
)

NOTIFICATION

CNot . \™muR " Datéd: \S‘)@l?%% |

Provisional admission as an Advocate, granted under. the

Advocates Act, 1961 in favour of:

Ms. Asma Mushtaq

D/O Mohd Mushtag Bhat

R/0O Ward No.5, Tehsil & Distt. Bandipora
A/P Bemina Shamsabad, Sec.4, Srinagar

vide Notification No. o §0  dated y7.3-2«l& has been declared
as Absolute/Final after condonation of delay.

By Order
~ W‘M,‘,-v
(Mohammad Yasin Beigh) °
A'dditional%liegistralj
) J '
No: ™ 620/ ,)L I’ Dated: \Y\) ﬁ’)/\rf}g?,@ | «[v]pe
Copy forwarded to the: -

1. Principal District and Sessions Judge, Shepian. &””9‘* o 'Sw a

2. Secretary Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K, High Court for information of all concerned.

4. Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, J&K High Court Bar Association, Srinagar

President District Bar Association, Bandipora.

7. Ms. Asma Mushtag, Advocate.

...... for information and necessary action.

oo

-y M‘:_____.—-
Additional\Registrar ¢
{
e

Ju)p?




'HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercnsmg powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % k% % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: A\ _ Dated: AT RS 5.59:5 N g

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Wahid Abdullah Magray
S/0 Mohd Abdullah Magray
R/0O Ruhoo Grid, Anantnag

vide notification No 18 6¥ dated 1Y:3-21¢8  for a period of one year has
been extended till 1¥-3. 2414 after condonation of delay and subject to

the verification of his/her Certificates/LL.B Degrees from the concerned

University and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry uniess the absolute/final enroliment as

an Advocate is ordered there before.

—- o
(Mohammad Yasin Belgh)
Addltlonal<§eg|strar

No: > GHS\JGG// Dated: '\S\] oo,L% \
Copy forwarded to the: - '1/‘;\%1"”
1. Principal District and Sessions Judge, Anantnag.

2. Secretary Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information and
with the request to get the same uploaded on the official website of
J&K, High Court for information of all concerned.

4. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette,

President, District Bar Association, Anantnag

6. Mr. Wahid Abdullah Magrey, Advocate.

...... for information and necessary action.

i

AdditionatjRegistrar ¢

h

v ]vre



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exe{cising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k k k &k )

EXTENSION _]
OF PROVISIONAL ENROLLMENT

| NOTIFICATION
‘ ._N'o‘:f.“v \BBQ ~ Datéd: \S\'QB—\‘% Dg

Pro,visional,admis_sion»grahted under Advocates Act, 1961 in favour of

Ms. Richa Sharma
D/0 Radha Krishan
R/0O Mearth P.O Budhi, Kathua.

vide notification No.{& 47 dated 67-3:21&  for a period of one year has |

been extended till _31-)2-22=  after condonation of delay and subject to

the verification of his/her Certificates/LL.B Degrees from the concerned

University and verification of his/her character and antecedents from the CiD.

The renewal / extension of provisional licence/enroliment must be

scught before the date of expiry unless the absolute/final enroliment as

anh Advocate is ordered there before,
oham \/ -
(Mohammad Yasin Beigh) °

Additional(Registrar
No: 2 61&~9Y )L Dated: \R\\ (ﬂ,\’}{lﬂo J«

7 { T

Copy forwarded to the: - ) w2 V°

1. Principal District and Sessions Judge, Kathua.

2. Secretary Bar Council of India, New Delhi. ,

3. Registrar (Computers), High Court of J&K, Jammu for information and
with the request to get the same uploaded on the official website of
J&K, High Court for information of all concerned.

4. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

President, District Bar Association, Kathua

Ms. Richa Sharma, Advocate.

...... for information and necessary action.

o o

Additiona gistrar ¢

A\-:\:A(

i




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exerclsmg powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k% %k k% %

NOTIFICATION

No:‘ A\ Dated \S JL\[%%

Provisional admrssron granted under Advocates Act 1961 in favour of

Ms. Rabia Khursheed
D/O Khursheed Ahmad Baba
R/O Sheeri Baramulla.

vide notification No. $36 dated 13-10.241Y  for a period of one year has
been extended till _3].)2 .20\  after condonation of delay and subject to

the verification of his/her Certificates/LL.B Degrees from the concerned

University and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrolilment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

-‘ L
- e
(Mohamma sin Beigh)
Addltlonaggegistrar

No:3 b[ 83 Q@Zﬁated s V‘ Do
Copy forwarded ‘tofthe: - g wid Ve

1. Principal District and Sessions Judge, Baramulla

2. Secretary Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information and
with the request to get the same uploaded on the official website of
J&K, High Court for information of all concerned.

4. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

President, District Bar Association, Baramulia.

Ms. Rabia Khursheed, Advocate.

...... for information and necessary action.

o o

p

~-
Additional glstrar//

L.

Lufpfre



-

LHIGH COURT OF JAMMU AND KASHMIR AT JAMMU

_(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
-t : % Kk Kk k k '

NOTIFICATION
No: X\;Ek\‘ Dated: L?Lﬂ p /%lc)

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Sunita Devi

D/O Lal Chand

R/O Vill. Kothey Kathar, Pind Charaka, Pind Charaka, Teh. Arnia
Distt. Jammu

vide notification No. $39 dated 2 - 3-2¢1{ for a period of one year has
been extended till _21.12 2> 0  after condonation of delay and subject to

the verification of his/her Certificates/LL.B Degrees from the concerned

University and verification of his/her character and antecedents from the CID.

The renewal | extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

— - st
(Mohammad Yasin Beigh)
, Additional Registrar,
No: BG\WF?Z/ZJP Dated: /§10>)%% &Q_
/7 T ! |1/l'V‘
Copy forwarded to the: -

A

1. Principal District and Sessions Judge, Jammu.

2. Secretary Bar Council of india, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information and
with the request to get the same uploaded on the official website of
J&K, High Court for information of all concerned.

4. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

President, Bar Association, J&K High Court, Jammu

Ms. Sunita Devi, Advocate.

...... for information and necessary action.

D o

— - e~
AdditionakRegistrar,

n
S



'HIGH COURT OF JAMMU AND KASHMIR AT JAMMU
. (Exerusmg powers of Bar Council under Section 58 of the Advocates Act 1961).
} b . - k %k k k k . :

St NOTIFICATION
/'33?)3 Dated JYJAL\%%

Prowsmnal admission granted under Advocates Act 1961 in favour of

Mr. Rahul Sharma
S/0 Ashok Kumar Sharma
R/0 Village Gadwal, tehsil Vijay Nagar, Distt. Samba.

vide notification No.]3&° dated 20.2.1S  for a period of one year has

been extended till 3112 - 220  after condonation of delay and subject to

the verification of his/her Certificates/LL.B Degrees from the concerned

University and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

~ - LN
(Mohammat Yasin Beigh)
\ Additionalﬁ/?egistrar

No: 3 6l 76/‘/Dated lfj o%l%ley L
Copy forwarded t/ the: - . Tl

1. Principal District and Sessions Judge, Samba.

2. Secretary Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information and
with the request to get the same uploaded on the official website of
J&K, High Court for information of all concerned.

4. Manager, Government Press, Jammu for publlcatlon in the next issue of

Government Gazette.

President, District Bar Association, Samba.

Mr. Rahul Sharma, Advocate.

...... for information and necessary action.

o o

X

m . W
Addition egistrar .

\
e



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exerclsmg powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %k k K

o EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

/?{%L | Dated: /S{/o’l)')/[m‘@

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mohd Saifullah Reshi
S/0 Mansoor Ahmad Reshi
R/O Padder Pora, Reshi Mohalla, Tehsil Herman, Distt. Shopian.

vide notification No._ 1575 dated S -3—2¢& for a period of one year has
been extended till _3t{-'2-2v2)  after condonation of delay and subject to
the verification of his/her Certificates/LL.B Degrees from the concerned

University and verification of his/her character and antecedents from the CiD.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry uniess the absolute/final enroliment as

an Advocate is ordered there before.

. e
(Mohamm asin Beigh)
Additiohal Regjstrar
No: b/ 65690 /J//Dated: /3'/,) q/f% /Ll._:z,>

(q' V’M

Copy forwarded to the: -

1. Principal District and Sessions Judge, Shopian.

2. Secretary Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information and
with the request to get the same uploaded on the official website of
J&K, High Court for information of all concerned.

4. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

President, District Bar Association, Shopian.

Mr. Mohd Saifullah Reshi, Advocate.

...... for information and necessary action.

Addlt?éilﬁﬁstrar]( )

'«Mu

® o




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % % %k %

EXTENSION

OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /%B\ _ Dated: \C\Gi\,%lﬂg

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Zainab Amin
D/O Mohd Amin Langoo
R/0O Laway Pora near JK College Mouza Gund Hassi Bhat, Srinagar.

vide notification No.[@ 4o dated 07, O Il X for a period of one year has
been extended till 07, 4%, 22 ] after condonation of delay and subject to

the verification of his/her Certificates/LL.B Degrees from the concerned

University and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as

g—/ M/
(Mohamma asip Beigh)
/ Additignal Re trar
No: R 6189~ éQ 1 [/Dated: [g[ Qf)7} N Do
Copy forwarded othe - I‘*\V‘”

1. Prmcnpal District and Sessions Judge, Srinagar.

2. Secretary Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information and
with the request to get the same uploaded on the official website of
J&K, High Court for information of all concerned.

4. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

President, Bar Association, J&K High Court, Srinagar.

Ms. Zainab Amin, Advocate.

...... for information and necessary action.

an Advocate is ordered there before.

L Og

'_———1

AddlthoZ-n/l Re&;(trar

HM-’"



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
3 *k k ok k k

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION
No: |50 | Dated [B/Ol/%%

Provisional admission granted under Advocates Act, 1961 in-favour of

Mr. Ausaf Aslam

S/0 Mohd Aslam
R/0O Igbal Colony near Fire Station University Road Bhaderwah, Doda
A/P Ramzanpura near Eid Gah, Janipur, Jammu

vide notification No.> ® dated o] 1> - W for a period of one year has

been extended till 3 .12 -202\ after condonation of delay and subject to

the verification of his/her Certificates/LL.B Degrees from the concerned

University and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as

~y - /ka/' W'J‘::—-v
(Mohammad Yasin Beigh)

Addltlonalggeglstrar

No: 36/3- §&>//Da ed: /‘T/@’)/
Copy forwarded/ to.the; -t p »°

1. Principal District and Sessions Judge, Bhaderwah

2. Secretary Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information and
with the request to get the same uploaded on the official website of
J&K, High Court for information of all concerned.

4. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

5. President, District Bar Association, Bhaderwah.

6. Mr. Ausaf Aslam, Advocate.

...... for information and necessary action.

an Advocate is ordered there before.

Y \/'/: et
AdditionallRegistrar .



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU
(Exeycising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k Kk k%

| EXTENSION |
‘OF PROVISIONAL_ ENROLLMENT

NOTIFICATION |
No: (\%5—0\ Dated: \g\ 0 5—\%’),@

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mohd Aamir Malik
S/0 Gh Ahmad Malik
R/O Palhallan Pattan, Malik Mohalla Raipora, Baramulla.

vide notification No. |§¥4 dated ©3.3.2«1¥ for a period of one year has
been extended till 31.)2 -202]  after condonation of delay and subject to
the verification of his/her Certificates/LL.B Degrees from the concerned

University and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry uniess the absolute/final enroliment as

an Advocate is ordered there before. _
- k{ \',——‘:-—’r”
' (Mamma asin Beigh)

Additibnal Registrar L

No%éfk{qs‘g—l/LﬁDated \ g\\\_bl\%h / b’
Copy forwarded to the: - Tl

1. Principal District and Sessions Judge, Baramulia.

2. Secretary Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information and
with the request to get the same uploaded on the official website of
J&K, High Court for information of all concerned.

4. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

President, District Bar Association, Baramulla

Mr. Mohd Aamir Malik, Advocate.

...... for information and necessary action.

ddit \-W/M
Adw egistrar °

b

LM\V’V‘

o o



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
e * %k % k% %

~ EXTENSION
OF PROVISIONAL ENROLLMENT

i

NOTIFICATION
No: /%05\ Dated: /tj/(pﬁ,/:\,,oq,ﬂ

C
Provisional admission granted under Advocates Aét, 1961 in favour of

Mr. Oyas Ahmad Khan
S/0 Mushtag Ahmad Khan
R/0O Danji Pora Sagam, Kokernag, Anantnag.

vide notification No./6 S dated (6:0>. 2018%or a period of one&/ear has
been extended till ! [2-202| after condonation of delay and subject to

the verification of his/her Certificates/LL.B Degrees from the concerned

University and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

e I Cf\""’--:-*'
(Mohammad Yasin Beigh)

‘ , / - / Additional Registrar
No: 2$9 5§70/1-1/Dated: j t7 0 sy h, L\
Copy forwarded to the: - / / . -T,;_h'\:f\\w

1. Principal District and Sessions Judge, Anantnag.

2. Secretary Bar Council of India, New Delhi. -

3. Registrar (Computers), High Court of J&K, Jammu for information and
with the request to get the same uploaded on the official website of
J&K, High Court for information of all concerned.

4. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

President, District Bar Association, Anantnag.

6. Mr. Oyas Ahmad Khan, Advocate.

...... for information and necessary action.

ddit krlav/-"’“’;_-
Additional Registrar -«

Y~

o

-
’—"/)"Mm,o




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% k k k %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: __\o\4 Dated: \\\\\(\L\%%

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Arif Ahmad Turey
S/0 Abdul Hamid Turey
R/O hergam near Bazar Masjid, Jan Mohalla, Shopian.

vide notification No. S22 dated (2 -3 ~2018%0r a period of one year has
been extended till 3/ <12.-2021 after condonation of delay and subject to

the verification of his/her Certificates/LL.B- Degrees from the concerned

University and verification of his/her character and antecedents from the CID.

{

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

-
I’-, N W .

(Mohammad Yasin Beigh)

Additional Registrar

No: 2SS9~ SQ)LpDated: ‘\\4 ] @’L\ & o

1IN | \v-‘m

>

Copy forwarded to the: - -T;j"m »o

1. Principal District and Sessions Judge, Shopian.

2. Secretary Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information and
with the request to get the same uploaded on the official website of
J&K, High Court for information of all concerned.

4. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

President, District Bar Association, Shopian.

6. Mr. Arif Ahmad Turey, Advocate.

for information and necessary action.

Add krr('/'m::‘w
Additional Registrar

o




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
. * %k k %k % :

EXTENSION

OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /'% la Dated: _| S| LQS_\ DI

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Irfan Bin Aijaz
S/0 Aijaz Ahmad Bhat
R/0 Nowgam, Khawajapora, Srinagar.

vide notification No. f@gtﬁ dated 15 -2- ZOlgfor a period of one year has
been extended till 3/.12 -202 [ after condonation of delay and subject to

the verification of his/her Certificates/LL.B Degrees from the concerned

University and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before. .

— , S
(Mohammad Yasin Beigh)

Additional Registrar
No: DS "\“)k:j’bm/bated: \\&\ M N . J«L
7 < X %
Copy forwarded to the: - ‘2,,4,’,\.

1. Principal District and Sessions Judge, Srinagar.

2. Secretary Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information and
with the request to get the same uploaded on the official website of
J&K, High Court for information of all concerned.

4. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

President, Bar Association, J&K High Court, Srinagar

6. Mr. Irfan Bin Aijaz, Advocate.

...... for information and necessary action.

o

- v
Additionat-Reégistrar &

Ty e




HIGH €COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® ok ok

NOTIFICATION

No: ,/9)07 Dated: ,j([,//@l/%%

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Ajeet Singh Katoch
S/0 Dharam Singh Katoch

R/O Khudmullah, Dhanmasta, Tehsil Pogal Paristan (Ukhral), District
Ramban.

vide Notification No. fz 65 dated (9.2 20/F has been declared
as Absolute/Final after condonation of delay.

By Order .
(Mohammad Yasin Beigh)
Additional Registrar

- | q‘/L\,_,\ ,,
No: BS ?‘MP%”\’"///tﬁ%ated: [L\ \ QL\YB’T\D’@ “aie

Copy forwarded to the: -

1. Principal District and Sessions Judge, Ramban.

2. Secretary Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K, High Court for information of all concerned.

4. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.

5. President, District Bar Association, Ramban.
6. Mr. Ajeet Singh Katoch, Advocate.
...... for information and necessary action.

adi k(m’;
AdditionaT Registrar *

o, b
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'HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exer“cising powers of Bar Council under Section 58 of the Advocates Act, 1961)
) * % k% k% %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: \'?) o ?\ Dated: ' D

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Javied Ahmad Dar
S/0 Ab Rehman Dar
R/O Agroo, Lalipora Zehipora, Aagroo, Tehsil Devsar, Kulgam

vide notification No. Sff dated 0 é-—L(~—ZO [For a period of one year has
been extended till 06 - Y—-202.1 after condonation of delay and subject to
the verification of his/her Certificates/LL.B Degrees from the concerned

University and verification of his/her character and antecedents from the CID.

The renewal [ extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

]
ek o
(Mohammad Yasin Beigh)
Additional Registrar

No:'%Sﬁ%\%‘i/z;V Dated: \\\/d’ o")/\%'lo SN L\

Copy forwarded to the: -

1.
2.
3.

o

13471 >
Principal District and Sessions Judge, Kulgam.
Secretary Bar Council of India, New Delhi.
Registrar (Computers), High Court of J&K, Jammu for information and
with the request to get the same uploaded on the official website of
J&K, High Court for information of all concerned.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Bar Association, Kulgam.
Mr. Javied Ahmad Dar, Advocate.

...... for information and necessary action.

o \r((wm:‘-:
Additional Registrar

it




'HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exerclsmg powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k k k %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: B &:} Dated: _ [l é:g‘b_z SN

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Nuzhat Shabir
D/0O Shabir Ahmad Shah
~R/0 H.No.4700, Adipora, Sopore, Baramulia.

vide notification No. tﬂ OQ dated fé ‘ Og.ﬁigfor a period of one year has
been extended till 2. ) ~-2p2/ after condonation of delay and subject to

the verification of his/her Certificates/LL.B Degrees from the concerned

University and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

v-/'

(Mohamma Yasin Belgh)
Additional ReglstraIZ
b

No: mmg%%qlfDated: Itf/\C?')//D@}@
( [ T

Copy forwarded to the: - 15

1. Principal District and Sessions Judge, Baramulla.

2. Secretary Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information and
with the request to get the same uploaded on the official website of
J&K, High Court for information of all concerned.

4. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

President, District Bar Association, Baramulla.

6. Ms. Nuzhat Shabir, Advocate.

...... for information and necessary action.

raa X ot

Additional Registrar
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